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THE CENT~AL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH ALLAHABAD 

Original Application Na.1681/92 

S.P.Srivastav a • • • 

Va. 

Union of Indi a and others 

-: a:-

HON'BLE MR NAH/\RAJDIN M£MBER(J) 
HON' BLL MISS USHA SEf~ MEMBER( A) 
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Applicant 

Respondents 

( By Hon 1ble Mr l'laharajdin , ll'Jember-J ) 

The applicant in this 0. A. h es s ct.J cjl t the 

relief th a t the impug ned orde r dat ed 1 5-05-19 b7 ba set 

aside a nd quashed and the applic ant be granted the initial 

pay scale of Rs. 1600-2660 with consequential benefits. 

It is stated that the applicant was appointed 

as Canmercial Inspector who was recruited as Apprentice 

initially. The applic ant is aggrieved by the impugned 

order dabad 15-05-1987 by which h e has been denied the 

higher pay scale of Rs .1600- 2660 which was made applicable 

to past 1987 recruits. It is stated that the applicant 

is an old recr.Ji t whereas to t1110 subsequ ent recruits the 

aforesaid pay scale was given . The nature of job is the 

same which is to be perfoDmed by the old appointee as wP~l 

as the fr esh appointee . The appl icant has produced the 

Railway Board's Cil'cular dated 15-05-1967 (Annexure A-1) 

ace ording to which the fresh recarul.ts ware givon the pay 

scale of Rs.1600-266U. The applicant has Annexod the copy 

of judgment of the Principal Bench in 0 .A. No.160W91 da ted 

07-00-1992 : Jai Prakash end others va Union of India and 

others in ,J'lich th~ matter in controversy was identical. 

The applicants of the said O.A. were given the relief of 

• 

............... --._ ............. 1 

I '< 



f 

-2-

new p ay settle of Rs .1600-2660 . Thus this c ase i s squirely 

,, covered by the decision of the c ase cited a bove decided by 

the Principal !:larch . 

Considering these fa: t s and circunstarces of the 

c ase we all ow the pr esen t 0 .A. and h old th at the applicant .. 

i s anti Ued to get' the same pay s c ala of Apprentices recrui-

~- ted fron and after 15 ... 05-1967 and ar e alsa anti t led to fi tmen t 

in the new pay s cale of Rs .1600-2660 fron 15-05-1967 with all 

consequential benefits. The res pondents are directed to im-

plement the order of this Tribunal within a period of thr ee 

months from the date of communic a tion of the order. 

There will be no order as to cost . 

&ul-
l'lEMB £R-Admi ni s t r c:~ tiv e MEf'IBER-J...Jdi ci al 

" uated~Allahabad, Dec ember 02,1993 . 
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